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MR, DEPUTY CHAIRMAN: 1 have
read the rules. You read them, Now
we go {o Legislative Business, Further
consideration of the Appropriation
Bill, Mr. Raju to speak .

S|t TR fEg o AW, A
FAHT AYAT AT Fgd F fAw FBroai
... (emEEvT) |

St Fumwwfy . ATT ym T4
aeg # amar vafeqs &¥T a1 Haw
% faor sidardl ar =fm
L. () |

gt s Fag oA, W
weE A% WET F. . (evaar) |

MR, DEPUTY CHAIRMAN: There
ig no point of order. You are wasting
the time,

Now, Mr. Raiu on the Discussion, . .

A0 I fag e, ww
TR R HIET . . (eTAEA) AT
war ar & § a9, Ffeq nq am
w27 @ 2 f& =rew &8 gw. .
(s ) |

st Iymamafa : Az wE gz
ArE ATET AF 1 AT 97X wH
afsq

Unless you read the rule, I will not
allow it. You read the rule under
which you are raising it.

Al AT fag o AR, w9
Tga £ fvow wl-ard 7 ama g
araq & fao w2 4., (ewaaa) o

o IeaawlE o omw TR wer
TATA | A G wmew) Ad g o

= vAeae Tag o qraq, =4 a2
2 fr w7 Faeds Qw3 fan wa3d
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g HaThA & GAT FEH ¥ 0% gRE
NYAY FTH FRA FT BE B

(waperer) | it gEs ® atd ghed
A= fuw 7 faez w1 g Afar

st IAAAIE ¢ W9 AT TEAT
Wi & ?

=t TRy oy o AiE Ja
¥ owrEFT L, . (egEEa) |

MR, DEPUTY CHAIRMAN: No, no
Don't record this. This is no point of
order. As a Special Mention I dis.
allowed this, Yes, Mr, Raju.

SHRI RAMESHWAR SINGH; * *

THE APPROPRIATION NO. 5 BILL.
1981—contd.

SHRI ERA SEZHIYAN (Tamil Nadu): Sir,
before you call Mr. Raju I have a point of
order. And this is a point of order on the
irregularities in presentation of the First
Supplementary Demand; jor Grants for the
year 1981-82 for expenditure of Central
Government excluding Railways, which ig for
consideration of this House. If you see the
Constitution, the Supplementary Grants ar*
being taken under Article 115—Supple-
mentary, additional or excess grants:

"The President shall—

(a) if the amount authorised by any law
made i" accordance with the provisiong of
Article 114 to be expended for , particular
service for the current financial year is found
to be insufficient for the purposes of that year
or when a need has arisen during the current
financial year for supplementary or additional
expenditure upon some new service not
contemplated in' the annual financial

statement for that year ..."

*Not recorded.
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Then a Supplementary Demand comes.
Article 114 deals with Budget for the whole
year. If something is not available or not
sufficient then you come with Supplementary
Demands ... Or, 'e. . . if a new servige comes
during the year . . . ," then you come' with
Suplementary Demands. Sir, if you see the
Supplementary Demand that ha; been
presented, Demand No. 13, it starts on page 5,
page 6, item C, three amounts are, being
asked. One is payment under Section 8(1) of
Jute Companies Nationalisation Act 1980,
payment of interest under Section 8(2) of the
Jut, Companies Nationalisation Act 1980, and
alsy on page 7, payments under Section 7 of
the Jute Companies Nationalisation Act 1980:
one is for 1,55,000; another is for 58,95,000;
and the third is for 19,63,34,000. It comes to
Rs- 20,23,-000,00/-. If you go to page 8, you
will see the explanation for this. On page 8,
paragraph (c) they say:

"Five Jute Miills, namely,
Alexandra Jute mills Ltd., Union Jute
Company Limited, Khardah Co. Ltd.,
Kinnison Jute Mills Company Ltd. and
RBHM Jute Mills Private Ltd. wer,
nationalised on 21st "December, 1980
under the Jute Companies (Nationalisation)
Act, 1980. Necessary provision for payment
of compensation' to the erstwhile owners
and other payments arising under the
provisions of th, Act could not, however, be
made in' the Budget for the current year."

My submission is that these compnies were
nationalised in December 1980. The Budget
for this year was presented before March
1981. These things could have been included
in th, Budget. Now, nine months after
nationalisotion, they come before the House
asking for supplementary grant. Supplemen-
tary demand is expected to be presented when
the amount already provided for in the
General Budget is
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not sufficient or when a ,ew scheme come;
after th, presentation Of the Budget. Since this
supplementary grant does not come under
either of these, this is against the sP*"t of the
Constitution and the Rules (f Procedure
relating to the preparation' of the Budget. The
companies were nationalised on 21st
December, 1980. And for payment of
compensation you are now claiming the
money. What happened In between? You pre-
sented the budget for 1981-82. But the Budget
did not make any provision into account.

My second point refer, to another
nationalisation that has taken' place much
earlier than the previous one. The explanation
is given in paragraph (d) ,, page 9. It reads
thus;

"Consequent on the nationalisation of the
National Company Ltd, Calcutta, on 27th
April, 1980, compensation amount payabl,
to the erstwhile owners of the company and
the amount payable for the deprivation of
the company of the management, wer,j paid
on 31 at March, 1981 to the Commissiner of
Payments appointed under the National
Company Limited (Acquisition and
Transfer of Undertakings) Act, 1980. Under
section 9(2) of the Act, simple interest on
these amounts at the rate of 4 per cent per
annum was also payable to t"™
Commissioner. Pending the appointment of
the Commissioner only a token sum of Rs.
3.35 lakhs for payment of such interest for
one month was included in the Supple-
mentary Grant obtained in' March, 1981.
The total amount of interest payable works
out to Rs. 37.27 lakhs including Rs 3.35
lakhs paid in March, 1981."

The amount of interest is show, on pag. 6.
For this also they have made no provision in
the General Budget. This is again an"
anomaly This company wa, nationalised ,
27th April 1980.  On th, last days of the
last
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financial year, a supplementary grant was
obtained Tor Rs. 3.35 lakh; for payment of
interest. In the General Budget no provision
was mad, for payment of interest which again
is against the spirit of the Constitution and the
Rules or Procedure relating to preparation of the
Budget. You kindly take th, Budget Manual
according t, which thi, i a serious lapse. I hope
the Minister will give som, explanation for this
laps. also.

My third point relates to Demand No. 48 on
page 25. This is a~different type. Mr. Pranab
will be able to appreciate thig point because
when we were in the Lok Sabha I raised it and ,
decision wag given there on this. This demand
relates to the Commission which was set up by
the Government of India in March, 1981 to
examine matters relating to economic
administration and its reforms. It iy known as
th, Economic  Administration  Reforms
Commission. This was ah'eady announced in
March. And it waw mentioned even in the
Budget. But they answer that no provision for
this could be mad./in 1981-82 Budget as
according to them this was a post-Budget
development Still this was a decision taken by
the Cabinet and announced at the time of the
Budget.

These ar,
and not to
the  Central
misleading. Rs. 20
taken  from the
Fund of India on 8th April 1981
this Commission. This is a new ser
vice A, per the ruling, given by the
Pape:i laid on the ”able Committee in
the other House, whenever an amount
is taken for a new service from the
Contingency Fund of India, if the
House 1is sitting the House should be
informed by a Resolution. The House
was sitting. Some amount was drawn
for a  ssrvice. That amount was
taken from the Contingent Fund of
India.  There is a directive
by a Committee of Parliament— a directive of
the Parliament (Interruptions) On the 8th
April 1981 the

decisions
them in
wrong  and
lakhg were
Contingency

pre-Budget
provide  for
Budget i

for
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Lok Sabha was in session. (Interruptions)
What is it? (Interruptions)

MR. DEPUTY CHAIRMAN; H. said
that the Lok Sabha has passed it-But Mr.
Era Sezhiyan was not there to raise
objection. (.Interruptions)

SHRI ERA SEZHIYAN; We are part of
Parliament. Whenever anything comes up,
this House has to be equally responsible for
it, before it goes to the President. (Interrup-
tions) .

Therefore, this is a new service. Rs. 20
lakhs have been taken. I object to that,
becaug, this is pre-Budget decision. They
should have included it; they have failed to
do so. I think they should have informed the
Parliament. If they have informed them. I
stand corrected.

Now, I come to my fourth point I
(Interruptions)
THE MINISTER OF STATE IN! THE

MINISTRY OF FINANCE (SHRI SAWAI
SINGH SISODIA):  Youcalled Mr. Faju
but ... (Interruptions)

AN HON. MEMBER: He is making a
full speech. (Interruptions).

MR. DEPUTY CHAIRMAN; He can
raise it-

SHRI ERA SEZHIYAN: These are legal
points.

SHRI SUNDER SINGH BHAN-DARI
(Uttar Pradesh): These are valid points.
They have to come forward with , valid
explanation. You cannot proceed otherwise.

SHRI ERA SEZHIYAN: Then I come to
Demand No. 59 on page 29. It is stated:

During  1980-81, consequent of
increase in coastal freight rates of salt
shipped from saurashtra region and
Tuticorin to West Bengal from 9th July,
1980, it was decided to provide gubsidy
\o alt shippers in respect Of
consignments which landed at Calcutta
Port on or before 31st  March, 1981.
No provisipn
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was made in the Budget 1981-

82

Sir, it concerns a much earlier period, up to
31st March, 1981, and the decision has been
taken' in July 1980. When they anticipated it,
they should include it i, 1981-82 They have
slept over the matter. Now it comes befor, the
House as a Supplementary Demand. This is
wrong procedure they have adopted.

Then, I come to page 29—another item,
(b) There, it is also said:

"ANDREW YULE AND COMPANY
(Rs. 1,000): Togami Project Phase—I or
Andrew Yule & Co. for manufacture of
contractors, Overload delays and moulded
case circuit breaker is proposed to be
implemented with the technical
Collabiration of Mjs Togam Electric
Manufacturing Co. Ltd. of Japan The total
cost of the project is estimated around Rs.
298 lakhs which will be financed by the
Government to the extent of Rs. 209 lakhs.
Of this, Rs. 30 lakhs would be required— "

For post-Budget decision no provi
sion exists. Therefore, the are going to
take out the savings there. Then,
Sir, if you come to the last page, page
42, Annexure I[—Particulars of addi

tional investment/loans mad, to
public sector undertakings during
1980-81, etc.—it is stated that Hs, 20
lakhs wer, released on 30-3-81 for

new Togami Project and Rs. 379 lakhs
sanctioned as short-term  loan

on 20-3-81. These two amounts have been
taken not in this year but in the previous year,
and i do not know how they c,, be visualized
in thig year's Supplementary Budget. I have
one or two points more. But I would raise
only one more point. On page 29, item (c) i
also a big dhe. The erstwhfle Bird and Co.
was taken over by th, Government under Bird
& Co. Ltd., Acquisition, Transfer of
Undertakings and other Pro-

perty Act. It was taken over from 26th o'f
October, 1S80 and th, Government company wa,
"processed. In % October 1980 you take over the
company. Section 8 of the Act proves for an
amount of Rs. 310 lakhs to be paid for the
takeover of the undertaking. The Central
Government is required to pay in cash the amount
to the Commissioner of Payments who was
appointed on the 20th of January 1981. Thiy was
nationlised in  October 1980 and the
Commissioner was appointed on 20th January,
1981. But no amount was provided in the regular
budget. Now, they are coming before this"House
and seeking £ a supplementary grants of Rs. 310™
lakhg of rupees. I want to know why ther, is this
inordinate delay when it was nationalised in
October 1980. When the Commissioner was
appointed on the 20th Of January 1981, why was
it not included in the regular budget?

One more point, Sir. There is a » SPrious
constitutional flaw. The amount due to th,
Commissioner from 20th January to 31st March
1981 can never be regularised by a regular Budget
or a supplementary Budget for the succeeding
years. That should have been included in the
supplementary budget of 1980-81 itselff"Any 1
amount that is paid in one financial year cannot be
taken over to the next financial year These are the
two points. These are the technical points I have
raised. Those who prepare the supplementary
budget cannot take th, House for granted « that
they ca, include anything and put it before the
House and that they can draw an, amount from the
Contingency Fund for any length o'f time. This is a
very bad practice. It goes against the sP*it of the
Constitution itself and th3 Budget Manual which
should have been followed
very correctly bv the Government.

SHRI SAWAI SINGH SISODIA. T will
clari'fy the position after the other Members
have jpoken.



257 AppropriationNo. 5 [ 16 SEP.

MR. DEPUTY CHAIRMAN: He will
reply at th, end.

SHRI V. B; RAJU (Andhra Pradesh): Sir. I
can only make myself heard after th, din and
th, dust has settled down. In fact, it js , very
painful job. I cannot restrain myself from
expressing that it is a very painful job for me
to sit in this House and keep my mouth shut
and bear the pain. I am sorry to say that the
present behaviour of the house will definitely
make it known! that the Parliament ha,
gradually become irrelevant I am sorry to say
this because I will be failing in my national
duty if I do not express it. The scop, for any
participation in a debate or in , dialogue or in
a discussion in an objective way in “public
interest is not possible here. Who is
responsible? I am not going to apportion the
blame. It is not for me, being a part of ttie
House, to say so or to throw any aspersions.
But the nation will decide and it "M not be
very long; befor, the nation decides. I have to
say these few-wards before the hon. Members
of this House and before anything further goe;
wrom*. In fact, I would expect the Govern-
ment and the Presiding authority to take this
matter seriously as to how they can help the
House to function in an orderly way, in a
business like wa, and also responding to the
aspirations of the people of India. I am sorry
to say these things.

MR. DEPUTY CHAIRMAN: You can

continue after lunch.

The House then adjourned for lunch at
twenty minuteg past on, of the. clock.

The House re-assembled after lunch at
three minutes past two of the 1018 RS—9
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clock, MR. DEPUTY CHAIRMAN in th,
Chair.

SHRI V. B, RAJU: Mr. Deputy Chairman',
Sir, this i the first Supplementary demand in
tKig financial year asking for appropriation
for Rs. 420.81 crores out of which Rs. 220.77
crores are put to vote and Rs. 200 crores are
charged, and the main items are particularly
transfers to the State Governments. About Rs.
200 crore; are transfers to the State
Governments, and then there are subsidies.

Sir, before I go into the question of this
demanck let me say a few words about the
state of the economy. All th, social tensions
that we witness today in this country a'e not
emerging merely from the social structure as
has been handed over to this generation, but
they are also majnly and in a large way due to
the economic misery that the nation is passing
through. This shall not be taken lightly. It is
not merely a matter of criticism I am making.
Mr Deputy Chairman, Sir, the misery through
which the middl, classes are passing today,
particularly the fixed income groups, is really
causing anxiety. We may find some
explanation to it. We may .xplain it awa, and
we might find a scape goat also for that. It is
not a matter of debate, it is not a matter of
scoring a point. The present Government
came into power, I mean the present ruling
party came into power, I think the Ministry
was sworn in on 14th January, 1980, ,nd more
than Iff months have passed. What has been
the performance of the economy in the year
1980-81, and in fact, the Government claims a
better performance than in 1979-80. There i,
no dispute about it. But the better
performance of the economy in terms of
agricultural production or power generation or
industrial growth must reflect in something;
say, in the availability of commodities, in
the containment of
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prices, etc. It must reflect in some way,
gome indicators must be there. The
Government ha; definitely gome indicators.
So, this House is interested in  knowing  th,
reality of the situation. Ag an example, I put
it befor, th, House &'d be'fore  the
Finance Minister that it is claimed that 24
million tonnes of additional foodgrains have
been available in the year 1980-81,
compared to  1979,80, additional production
of 24  million tonnes of foodgrains. If
such a large quantity has been available to
the nation, what has been the state of
affairs as for a, th. free market price i
concerned? Take, for instance, rice. Yesterday,
a senior member of the ruling party
belonging to my State was explaining to me,
when I put the question why the last
election was miserable to the Ruling Party in
the corporation elections of Vijayawada and
Visakapatnam. He quoted one instance that
the price of a kg. of broken rice in the open
market was Rs. 3. What has happened to all
the additional production? Where hay it all
gone? An” why the price in the open' market
is sp high? Then we are parting with more than
Rs. 200 crores, in fact, Rs. 235 crores
under an agreement  which  has been
entered into for the import 0$ wheat. Mr.
Deputy  Chairman,  Sir, for the last three
years, W.hadno import ofcereals. The
Minister was good enough to answer these
questions but they are not convincing. And
Mr. Deputy Chairman, this is happening
particularly at a time when the balance
of trade is so adverse to us and I think the
House knows about it. The adverse
balance, the trade deficit, in 1980-81 was of
the order of Us. 5,000 crores, the highest in
the economic history of this country, and the
credit goes to the ruling party. If the ruling
party would like the present Government
wants to claim the credit ' that, I have no
objection. There  were  about Rs. 12,000
crores of imports as against only Rs. 7,000
crores of exports. With such a large
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trade deficit in 1980-81, Mr. Deputy
Chairman, what was the provocation to
import wheat?

The Government have claimed that the
sugar production had gone up to 52 lakh
tonne..; from jom, 38 or 39 lakh tonnes. While
claiming actually increase of production by 21
per cent in oilseeds, why do we still import
edible 0il? Then, you know, Mr. Deputy
Chairman, i, the last four years, we have
imported more than Rs. 2,000 crores worth of
edible oil and it wa; not so earlier. From.,
1977-78 We have been importing edible oil
and, I thmk, last year we had imported more
than Rs. 550 crores worth of edible oil. We
can understand import of crude oil. We always
take shelter under the international inflation as
though that is being imported through the
crude oil. No. We are importing almost every-
thing at a time when trjere was a trade deficit
of Rs. 5,000 crores. In one of the questions
raised in the Lok Sabha, the Finance Minister
answered that the reserves have come down to
less than Rs. 1100 crores, which at one time
went up to over Rs. 5,000 crores. In fact, our
balance of payment position was being sus-
tained by the remittances mostly and the
invisible receipts, and from the Indians
working abroad by their remittances. I think
we. should be very grateful to them that they
have allowed our balance of payment position
to be kept up in favour and not adverse. But
those reserves have been drawn and now they
have come down to less than Rs. 1100 crores.
I would like the Minister to say something
about it.

Now, when we consider our economy, our
foreign trade position or our external trade
position is very frightening. In the internal
domestic economy, as I said just now, we find
non-availability of essential items. I am happy
that the sugar price is coming down. But thi
is no gratification to us. It h,'ad gone up sky
high. It is just like raising the prices. Before
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the Deepavali time by 100 per cent and giving
a concession of 50 per cent so that we could
be happy that prices have come down. It is not
a question of the sugar price coming down.
This has been the bane of the Indian economy
that whenever the prises went up, the trade
cornered the wholepro-flt. It is not the
industry which got the benefit. I was pleading
in this House that a time has come for this
Parliament to get seized of the matter and
discuss whether these controls in terms of
prices or movement or distribution, and the
licensing system or the permit system that we
have, have really achieved the objects. No
doubt a developing economy many need some
sort of controls. But three decades have passed
and we have to examine this.

MR. DEPUTY
minutes more now.

CHAIRMAN: Five

s

SHRI V. B. RAJU: I just finished. And, Sir,
in my opinion, these controls have worked in
favour of corrupt trade, corrupt politicians and
corrupt bureaucrats. These are the three in-
stitutions, the three new rich classes which
have sprung up out of the working of this
economic system today. We have been handed
over a very corrupt system—so corrupt and so
aggressive—mainly because of the mal-
administration of these controls. I am told that
Rs.. 500 crores have been cornered by the
sugar trade. I would have been happy if the
industry had got the benefit of these higher
prices. That would have come into accounting.
The State would have collected taxes and the
industry would have been able to build the
reserves and plough them back for the deve-
lopment of the industry. It has not gone to the
industry; it has not bene,-fited the consumer. It
has benefited the corrupt trade. I do not think
in the world today, trade anywhere with the
comparable situation, is as corrupt as ours in
India. I do not want
to degrade or derate ourselves. We are
presenting one of the blackest pictures in our

economic  situation.
This is the state of affairs.
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At this point of time, we have the
supplementary demands before us. Now, the
external trade difficulties that are facing us
and the inflation in the domestic economy are
the two frightening factors, and I shall be
happy to be told by the Finance Minister how
this  increased production has been
appropriated, where it has gone, an4 whether
the gap is getting widened between the rural
and the urban areas, between the rich and the
poor.

Coming to financial position, our
Government has taken into consideration for
resource position Rs. 84,000 crores plus Rs.
13,500 crores, that is, all put together, Rs.
97,500 crores for the public sector plan. Out
of this Rs. 5,000 crores was the estimate in
regard to deficit financing for the whole
Plan period. But in these two years alone,
1980-81 and  1981-82, through which we
are passing, deficit financing to the extent
of Rs. 4,000 crores has been resorted to.
About Rs. 4,000 crores of  deficit
financing has been resorted to. In this year's
Budget, when it was presented,  the Finance
Minister had taken into account, in regard
to the resources position, Rs. 800 crores from
the sale of special bearer bonds. Rs. 800 crores
plus the earlier year's Rs. 200 crores make Rs.
1,000 crores. But I think, the collection on
account of special bearer bonds is just  about
Rs. 300 crores.  On this one item itself, in
regard to the resources position, there is a
shortfall of nearly Rs”* 600-700 crores.
Now, deficit  financing  has been to the
extent of Rs. 4,000 crores, as I said earlier.
But only Rs. 5,000 crores has been ,
budgeted for the whole Plan period. They
may take shelter under the plea that this Rs.
5,000 crores wag fixed at the price level of
1979-80. Whatever it is, our resources
mobilisation position is not happy.

Then, the liabilities 01 the Government of
India. The Government ol India's liabilities
are to the extent of Rs. 67,000 crores; total
liabilities of the Government of India.
Added to
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this, they have given guarantees to the extent
of Rs. 5,000 crores, this was the figure at the
end of 1978,-79. This makes up a total of Rs.
72,000, Rs. 75,000 crore, as far as the liabi-
lities of the Government of India are
concerned. The other day, "the question was
raised here, whether Parliament has any
control over the executive in regard to
borrowing. I was told—I was not present—the
Minister took it casually. In fact, article 292
enjoins upon Parliament to make a law. It is
the prerogative of the Parliament. Parliament
can fix the ceiling, limiting the borrowings
and guarantees. For thirty years, we have not
done it. It is the failure of Parliament. Who
should be blamed for it? We should be
blamed. The executive can borrow any
amount they can even mortgage the country.
This Parliament, this Indian Parliament, is one
of the weakest Parliaments, I would put it.
The Government can enter into any
agreement, they can sign any protocol, with
any foreign country. But these things need not
be placed on the Table of the House. The
executive does not need Parliament's
permission. They can enter into any treaty,
any secret treaty. It is not a question of this
party or that. It applies to any party which
may come to power in future Things can
happen, as it has happened in Chad. Chad had
entered into an agreement with Libya that
Libya could provide military security and
occupy Chad. The point is, we never
discussed these . matters. I do not want to
repeat it. We are caught up in trivial matters.
Big matters, we are leaving unattended here.
This is a very serious situation. I would appeal
to the Finance Minister and to the
Government to bring forward a Government
motion, fixing up a borrowing limits.
Otherwise, 1 would appeal to all the
opposition parties to bring forward an agreed
non-official motion in the next Session, fixing
up a ceiling to borrowing and to the giving of
guarantees.  More
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than Rs. 5,000 crores have been given as
guarantees. This is a contigent charge on the
Consolidated Fund of India. This is an
important matter.

Another important thing I would like to
mention is about" subsidies. Every year,
subsidies are being given. This year,
particularly, we are giving subsidies to the
extent of Rs. 2,090 crores. In the Plan period,
nearly Rs. 11,000 crores will go towards sub-
sidies. Subsidies are increasing every year.
The question is, whether these subsidies are
really benefiting the common man? This is
what I wonder.

Sir, I have already said about reserves and
loans. I will just mention one more point, in
regard to which Rs. 200 crores are now
provided to the State Governments. What is
the financial position of the State Go-
vernments? The State Governments are
indebted to the extent of Rs. 19,000 crores to
the Centre. Now, Rs. 200 crores are to be
given towards clearing the overdrafts. The
State Governments have become the debtors
and the Union Government has become the
creditor. The relationship between the State
Governments and the Union Government is
that of a creditor and debtor. This is the posi-
tion. The State Governments have been
reduced to this position. Not that I am
disagreeing with the proposition of extending
financial assistance to the State Governments.
The State Government resources will not
permit them to repay and the demand will
come for writing off. We have got to
determine, this Parliament has to determine, or
the Finance Minister or the Finance Ministry
has to tell us, what should be the relation in
terms of percentage of our annual repayment
or annual remittances in foreign currency to
our exports? Our repayment of foreign debts
must be a certain percentage of our exports if
you have to keep the balance in the economy.
Similarly, what is the capacity of the State
Governments also? I am sure, all these matt"P
will receive the consideration of trie Finance
Minister.
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MR. DEPUTY CHAIRMAN: Shri Shiva
Chandra Jha. He is not there. Shri Jaswant
Singh.

SHRI RAMAKRISHNA HEGDE
(Karnataka): I would like to speak. Since
Shri Shiva Chandra Jha is not there, I would
like to jpeak on behalf of my party.

MR. DEPUTY CHAIRMAN: Shri Shiva
Chandra Jha's name is there. If he was not
there, you should have sent your name.
Anyway, I will allow you, but then I will not
allow him to speak during the Third Reading
because this has become the practice. You
spare a few minutes for him also.

Yes, Mr. Jaswant Singh.

SHRI JASWANT SINGH (Rajas-than):
Mr. Deputy Chairman, Sir, this is the first
supplementary demand for grants and we
are considering the Appropriation Bill No.
5. I would not go into a theoretical
discussion of the various aspects of the
Government's fiscal policies or what ails the
country's economy, except to, in the
strongest possible terms and in the broadest
generality, support the way in which my
esteemed colleague, Mr. Raju, hag spoken
about the significant aspect of the erosion of
parliamentary control over the finances of
the country.

May I with your permission, take each of
these demands? I shall raise * a specific query
on each of these demands and, therefore, I
will be able to confine the discussion to li-
mited questions and to the limited time
available . to me. Through You, Sir, may I
draw the Minister's attention to demand No.
7? Here in demand No. 7, Rs. 10 crores are
being sought on 'Sugar Price Equalisation
Fund*'. I have a specific question on this and I
would seek your indulgence and support in
eliciting specific replies from the hon.
Minister because in each of the demands I
have a specific question. My ques-
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tion is: What is the landed cost of imported
sugar in the country? I link this question with
these Rs. 10 crores, which is the amount
sought for this Price Sugar Equalisation Fund.
I would request the Minister to relate the
landed cost of imported sugar to the issue cost
and enlighten the House of the quotient of
subsidy as far as imported sugar is concerned;
add to that, this subsidy, this amount of Rs. 10
crores, and the total cost of subsidising sugar
sale to the nation through fair price shops is
reached. What is that figure? That is on de-
mand No. 7.

My next question is about demand No. 10.
Here there is a very curious situation which I
am unable to understand. Demand No. 10
relates to Civil Supplies. It says: for assistance
to urban consumer Cooperatives. And
subsequently, one institution is mentioned,
which is the Delhi Fruits and Vegetable
Consumers' Cooperative Federation. A sum of
about Rs. 3,22,000 is being given to this Fede-
ration to open 23 retail outlets. Now, as a
principle, one would not be averse to opening
of 23 or 230 or for that matter 23 lakh retail
outlets as long as essential items are supplied
there, but you have chosen one Federation,
one Cooperative Society, which has to be
given a sum of Rs. 3,22,000 for the sake of
opening a certain number of shops. What was
the criteria by which you chose this
Federation or this Society a; against other
societies? If you allow this as a precedent in
Delhi, will you permit and will you grant such
assistance to other metropolitan centres, other
urban centres? 1 would be grateful for an
answer.

SHRI SAWAI SINGH SISODIA: The
other provisions you will find in the regular
budget. This is a Supplementary Grant and
this has been newly added. = Therefore, it is
there.

MR. DEPUTY CHAIRMAN: You note
down all the points and reply at the end.
Hurry up, time Is very
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short for you. He will reply at the end.

SHRI JASWANT SINGH: Demand No. 13
relates to textiles, handloom and handicrafts.
Here the question is, how long are we going to
continue sustain and bolster "suckness"? It relates
to the question of taking over "sickness". How
much have we spent till today on adopting
"sickness"? What are we earning from these sick
j units? And what is the annual average
assistance to these sick units? Demand No. 14—
Am [ going too- fast \ for you, Mr. Minister?

MB. DEPUTY CHAIRMAN:
please go on. He is taking down.

No, no,

SHRI JASWANT SINGH: This is about
the Ministry of Communication.

Sir, because you are satisfied that it i all
right...

MR. DEPUTY CHAIRMAN: You go on.
No question of my being satisfied.

MR. SHRI JASWANT SINGH: Here we
have sought Supplementary Demand for the
Ministry of Communications. I would wish,
along with the Supplementary Demand, there
were *° * supplementary requirement about
improving the efficiency of the total Ministry
of Communications, more specifically the
telephone system.

Demand No. 30—It relates to the
Department of Power. My first question is,
there is a subsidy to the Andhra Pradesh State
Electricity Board to the tune of Rs. 1.46
crores. We have come to understand that the
subsidy is to meet the gap between the
imported machinery and that which would
have been purchased from the Bharat Heavy
Electricals. But whatever was Dbeing
purchased from the U.K. as import was, in
any case, by way of grant. Would the
Minister Explain why it became ne-
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cessary to import from UK. and If it was
grant, why this provision of Rs. 1.46 crores?

There is a second question, which is about
the imported component in Bharat Heavy
Electricals themselves. We are making a
provision here of about Rs. 15 crores so that
Bharat Heavy Electricals could import spare-
parts and keep them. My question is, what is
the inventory level today of Bharat Heavy
Electricals? Do you consider the inventory
level to be economic?

I then go on to Dsman” No. 41. This is
about transfers to State Governments. This is
the major aspect of the Appropriation Bill. I
think on the question ' of the overdrafts of the
State Governments, which is the bane of our
total fiscal system, we have to come to a
certain Itind of permanent solution, because
we are giving so much by way of grants etc.
that I do not think that this either, or any
future action that you may take, will solve the
problem of overdrafts ,s such.

I then go to Demand No. 42—Other
Expenditure of the Ministry of Finance. I can
understand the subscription to the share
capital of Nationalised Banks. But kindly
elucidate why this loan to Agricultural
Refinance and Development Corporation is
needed?

Demand No. 48—1 am skipping quite a lot,
Mr. Deputy Chairman. There is here a
provision made for about 20 odd lakhs of
rupees for the Economic Administration
.Reforms Commission. I would like to know
what the composition, charter, duties and
organisation of this Commission are. Whom
does this Commission report to? Does it
report to the Finance Minister? Does it report
to the Prime Minister? Whom is it answerable
to? And what work has it done so far and
what work is it likely to do in the rest of the
budgetary period?
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Demand No. 55—Not very many now left,
Mr. Deputy Chairman. There is a grant that
we have made here for the Andaman and
Nicobar Pradesh Council of Rs. 8 lakhs. Is it a
one time grant? Or are we going to continue
to make thig every year? Now I come to
Demand Number 62— information and
publicity. We have said that this i to meet the
losses of the STC. My question is, when did
the STC last make profits, what were their
profits and what are their accumulated losses,
if any?

Demand Number 70 is about petroleum and
petrochemicals industries. Now, Sir, I have
one question. I will read it out to save time.
What are the profits of all the oil companies in
the country, what i the percentage of petrol in
the total oil bill of the country, of this
percentage of petrol what component is used
by the State sector—the public sector—
enterprises, how much is the total public
sector bill on petrol and, what is the total fuel
bill of the public sector?

I am skipping Demand No. 98—
Department of Electronics—though I have a
question. But I have a question on Demand
Number  108—Department  of  Ocean
Development. Sir, 1 welcome the creation of
such a department. But there is a mention
made here that it is taken away from the
Department of Science and Technology. Then,
under whom is this Department of Ocean
Development? Is it part of the Prime
Minister's Secretariat or is it under Shri C.P.N.
Singh? Who is the Secretary who is looking
after the Department of Ocean Development,
how many research vessels do we have, what
work have these research vessels done, do we
have plans for the acquisition of new research
vessels, have we got a formulated pla, for
ocean research, if not in a general s?nse, at
least in India's EEZ?°

One more word, Sir. I would request the
hon. Minister to please make ag diligent an
effort to answer
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these questions as I have made in pr« paring
them.

Sir, I am greate'ful to you for giving me
this opportunity. Thank you very-much.

MR. DEPUTY CHAIRMAN; Mr. Hegde.
You will also have seven minutes.

SHRI RAMAKRISHNA HEGDE: Thank
you, Sir. Mr. Deputy Chairman, Sir, what are
the signs of a healthy and growing economy?

AN HON. MEMBER. Sir,...

MR, DEPUTY CHAIRMAN; After four I
will call you. We have to save
time.

SHRI RAMAKRISHNA HEGDE: Sir, I
think you are setting up a very good
precedent.

MR. DEPUTY CHAIRMAN: Because of
shortage of time I am doing
this.

SHRI RAMAKRISHNA HEGDE: Thank
you very much. I hope you will continue to
do like this.

MR. DEPUTY CHAIRMAN: It is not
possible always.

SHRI RAMAKRISHNA
Because...

HEGDE:,

MR. DEPUTY CHAIRMAN: Pleasa go to
your point. Don't waste time.

SHRI RAMAKRISHNA HEGDE: The
Minister says whatever the Government has
to say. It is not necessary to have other
advisers.

Sir, the signs of a healthy and growing
economy are price stability, equitable
distribution of profit and full employment.
These are the signs of a healthy and growing
economy. Against this context if we examine
the present situation in every field, I am
afraid, the picture is very disappointing”—not
only disappointing but alarming.  Take, for
instance, the
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prices. Before going to the prices, I would like
to refer to the present value of the rupee. Sir,
in 1966 when Mrs, Gandhi became the Prime
Minister of this country—and ever since sh,
has heen the Prime Minister but for a short
period of two and a half years —and nobody
can accuse, even the best advocate ofthis
'Government, tha Janata Party Government of
ruining the economy, whatever Mrs. Gandhi
might say for the purpose of public
consumtion—the value of a rupee was 60
paise and today, according to official sources,
it has come down to 24 paise. Sir, similarly,
compare the prices of some principal
commodities of consumption between the
years 1979 and 1&81. The price of sugar in
1979 was Rs. 230; today it is Rs. 700 to Rs.
800 per quintal. The price of jaggery rose
from Rs. 150 to Rs. 300; of mustard oil, from
Rs. 975 to Rs 1800—2000; of groundnut oil,
from Rs 850 to Rs. 180%i of coconut oil,
from Rs. 1350 to Rs. 2500; of vanaspati, from
Rs. 158 per 16.5 kgs. to Rs. 250; of wheat,
from Rs. 123 to Rs. 300; of gram, from Rs.
210 to Rs. 500; and of cement, from Rs. 25 to
the official price of Rs. 30—32, but in the
open market in Maharashtra it is Rs. 170,
even with the good wishes of Mr. Antulay.

Sir, next is the equitable distribution of
profit. Mrs. Gandhi has won two elections on
the slogan of 'Garibi Hatao'. Now she has
made several statements recently—I am really
as-tounced to hear them—that today in our
country people are better fed, the children are
better clothed. I do not know where it is that
she sees these children. Maybe near about her
own house or in the Rashtrapati Bhavan or in
Public schools. Sir, in regard to poverty, in
1966, the percentage of our people below the
poverty-line was 28 and today it hag risen
t0,51, Again, I am quoting the official figures.
Unemployment from 25 lakhs in 1968 has
risen to over 3 crores today; I do nof include
half-employed or semi-employed people; it is
the number of the totally unemployed people.
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Sir, Shrimati Indira  Gandhi, oui
Prime Minister, has started a new practice
of going round the States to inspect
the'working of the State Governments. Sir,
even the State Ministers do not inspect
municipal offieca. Apart frob being an anti-
federal act, it is fraught with several other
complications. And what does find? We do
not get a report. Suppose Mrs. Gandhi goes
round the country and says "Produce the
results", Parliament should have a report on
that. The other day, she went to Tamil Nadu.
(Interruptions) Maybe; I do not know. In case
of Tamil Nadu, it may be for giving a good
chit. Or, if she goes to West Bengal or Kerala
and openly she makes a statement like the one
she made, it is improper. In Kashmir, for
instance, when she went for this purpose, she
made a statement which should not have been
made by the Prime Minister of this country.
She said in that statement that if she wants to
remove the Government of a State, she can do
It like this Such a statement should not come
from the Prime Minister. Sir, if she had gone
to Maharashtra—I do not know whether she
had inspected the Maharashtra Government
working—she should have found how many
crores of rupees have been collected by Mr.
Antulay in the name of the trust. How could it
be hidden from her if she had really made
some inspection? Sir, this Government is
called—or, at any rate, that was the election
promise of the ruling party—a Gcvernment
that works. And how does it work? I am
giving you only a few instances. Take the
communal incidents between January 1980
and July 1981. For the last two days my
friends over there created such a big noise
about  the inquiry

commission's report asking that it should be

Jamshed-pur  riots

discussed; yes, of course. But how many com-
munal incidents had happened during these 15
months? From January 1980 to July 1981, 439
communal incidents have taken place in
which 523 people have died and 4,293 have
been injured, (Time bell rings). It is not even
five minutes.
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MR. DEPUTY CHAIRMAN:
minutes.

Eight

SHRI RAMAKRISHNA HEGDE: Take
railway accidents. During the same period,
600 railway accidents have taken place and
over 1,000 people have been killed. Take
crimes on the railways. In 1979 the murders
that took place on the railway, were 28. In
1980 it roTe to 37. The number of robberies
increased from 185 to 352. Dacoities rose
from 68 to 120. What about bank robberies?
The other day a robbery was committed in the
State Bank of India. Every day or at least
every second day, there is a robbery and
nobody is caugth. What about murders? The
Nirankari Guru was murderd in broad
daylight. Till today nobody has been arrested.
I am only mentioning a couple of names of
prominent people. Every day murders take
place in the cities and in the countryside. The
other day Jagat Narain was murdered. Till
today nobody has been caught. Is this a
Government that works? May I ask them? In
regard to public sector industries © can give at
least 40 undertakings which are topless today.
If there is no Chairman, if there is no
Managing Director, who is to look after them?
Who will be responsible? Similarly banking
institutions. (Time bell rings). In the majority
of banks the boards have not been constituted.
Do you call this a Government that works?

MR. DEPUTY CHAIRMAN: Thank you.
Mr. Rameshwar Singh. '‘£nWf *ft

Sy IR 0 AF0 3T, ofa A

qer F, 31 qF A7 LI FH9

St T fag (37 93w
T ST A 4 H ZE AF |
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# 2w =T AT ger frar W
AFAT 1A BAT WM AL M F
arg | W7 A 5 9 a8 gar @
R arm & #Hze fam 7R
& A zwy mfa i 4@
a1 I A F wmA
PR AW T FTOEr |
97 33 WA 9T I AF
aar faar # o gard W o9
W N -a F IR I]AT AT
ww fzar

E n:‘ﬁ

ot tmyem gne A f4Q
urdEe & @ & TATAr )

st {o wo WA FAT AET
QT FY FA} & AT ¥ @/ME
Ay wzr fp fm 7@ 9z ATET
@ oA g A gmd o
g8 ad ¥ ¥r Z1 awar 91 |
SUECICUE G GO Ee B I g
avar € Afpa I3 F1 "R FIAS
fa qz#i wr W A f0 77
ary zg | g WA |
a% 73t% Zr FrAar A oA AL
feqr & 188 & arf aq & w71
BT 9qA F qzA| W7 AGF FATAIT
1 gfEAT TWAT FW B FTE WIT
FEr 201 TT ardl &1 FmT ¥
qEy wiv wyq frezam § H§2 9w
gq o Wi T AT qEAAIT
FTTEE ) T T Arqar g fa W
q A F WA A AAT T fTe
Al q ATAATAT WT 3H AT
77 31 g iz 7 A7 Afss
FI A741 T AITES 47 5 ard
aq & weRT g I T ATAT A
AT F Hg 97 F7 AR A1 5
a7 A Wz A s a3z
45 7 faen qf w7 2@ £ wa 7
gk 9 § w7 2o w1 Arwfes adr
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[Feo Fo 4]
T Far § ity ag aaar g =
it 32 " %7 2 fr 30 54 F
gfaer wigl % swma 7 7Y TR
FT OORICHAR FAT MT A IR
wET F Afg 1 grgw #F F=w )
Al A avd oed gar g
ge2rT Azew Al Fyy £ o oy
AT A(AT Ha FAT 3 | AF AT THA
aF TA § 93 gE ¥ wE ¥ odAl
AT AT E 1 WET wate R
# s mepg Taaw arn g A,
1177 4o Arvar 2, Faas) 7ag &
297 T 0% Zar w1 awars gai Fa
AT woyd wioAfH (oAr, T F
72T # fy dege Famgsr i 2 )

FEANI4A 7ZIZT, FHIT qUAAIT
g% o Fooqr g 7Y f5oaa i
FATIT A% QAT & HFTAA T(q2A
T & | omra Aty [y q O EAT
wigt ¥ e faar v 1979 ® A
GEIT T AA7 41, ARTATT AT
TOEH FTOAT qUATC o3 BT A
arE A ow owre fzar qr

ot vl fag o eniwe,  Hfad
ux gfFza fan. | | (maum)

AT Wo ®o WA : WY A[5T |
... (mEma) sl fRT 1 9w,
WL BW AqA B T AT qiv geer
#2 f 28 & wiw Fr.A7 71 78
qEAT AE, TE GOA WIRHD AR
AT & | AT A wiw g}, @iz
AT | 1977 ¥ gedfy anwsify-
FA1 w1 faq Har 1 sy 2 g%
FET g0 4, qARAR T ogq gu 3
afsa # g7 Fmwa & AF W0
qATFAT a1 & fe wgia oo
% A% & awra g2rs7 vy waferaa
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T M7 ¥y F AwT wEr gV faar
i:!'ﬂ'}? faar fea QF-?- HiTo TReUHO
w1 wfsar fosd Qo & mwegv a@-
iy fear 8, mwwfagar a1 49
AT 2, aF ATHE WAG, T TN
qYT s WET & A gigmfasar
1 oww o owgar Y@ &,
(mam@m) | M€, 7€ ar fachr £7
AT WAl Avwd wmd g e Fn
... (=a=aw)

gygarefa wElgw, T A 7
ATE 29 AIA1 9% WA M Er 1 T4
AT T ATE EW AT WA TAIIT
gl wF | AEA T A ZvT aAaan
Z¥F § wenw Fa04 dw fazy ) w9
a4 1 REET g s e s
fag & ®eqr gazer avd # f&0
ZET AA1qT A1 !

st vRwe fag 0 wew Bz
T oawwd & dfer =@ faar. ..
(mweam) = fag & AE
o, Taafaay v azady & ofar =F

famn

WAoo Ho HF : d vI¥vaT-
fas ot % wolesr wvar g fa @3 &
am F 7 @ famge ulcqds
TART T G+ VT 7 | 7 awaT §
arg AT ouTH & gy gafer
A, aerfadee & fa @ 3wy owww
ATATX FVVE &, WIV T AT AT
sare wfEy ... (wwEmw) |
wefag F AT THIBT A F A7
zezaarar, #v§ aar fagw 2 7. ..
SHRI SANKAR

Bengal):' Mr. Antuly or Mr. Charan Singh
not the subject- , matter of this discussion.

PRASAD MITRA (West

18

SHRI J. K. JAIN: It is very much the subject-

matter of this Bill. You
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should have objected when Mr. Rame-shwar
Singh was mentioning all these things.
(Interruptions)

FA1 gar gar # fr sear gg
gaLsr w0 fA7r, FEE F) TqTGT AY
T a0 ) HTOfaE ¥ 86 WiW EIRT
ar 90 Ata  wigr AR fEAT, 9ar
AgY, feaqr =rar 1 4 afl 2gar s
Twere fag o gawr wd wOE,
Fih o £, A0 fyaAr & 1 gaEy
wgt frar 29, T @1 8iF s37 £ 1
A% weorfag dar &7 arar W@ 2
faaswr o'sr fzar gimr, gar =@
T¥Z AT H AT AYT qFA  Far
gagar Fear a7 1 437 gay whafr-
Ar aval 7 7 99l as gwra
ATHRIT T A 97 ;IAE 9qt FE
LI

g3 A svifgowq fewiz % sar
oAl g

S T waw wEE e (frare) o
qq aF W AT F &

St Wo o WA :H AR W
ara W & 4 gal F1 A5a 0
T | w6l ZATT ZW FT FE waAv
ATET wAT ATAT & 1 waf 7 gHIT) &Y
ATHIT 9] &7 77 AT FE ATIAV
ag FA H ¥R A FT TY4TEH FV
7l 91 f5 swrgm F1 asdlEyE
faerar arg 1 HArT gAAt 97 aga
A gud manaTHe Ay 1 gE
fyod A7 ara H IaFr A0 avarw
7 faar 1 Ffpq for & 30 faan
¥ 3@t A% § armw WA gl
fe  dm

: a8
Fgay gaqg WA g1 TRATH FI
fee gwrfos g1 T FF dene
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urst § e g @ fear @
ag fady wa=d fawr &1 @3-
g7 fasfun Zwarnows & fasma
Hart us A wifww FTE € |
§ gk qeaw A wwwT #H
fodza s5w f& g Al ®
fagrer & forlr T #)enT wasll &
ATgEw 1 FAGMGSE  WiTIH  Fwl
¥ fet wqrw w1 as v fawfys
RO W AN AT HTEA
foratd frqres & 6a< FEroas]
YA A BRE-BIE HITEH HTE
T 1, W13 wrewEiEe g, Tl g,
Ao d1o  FY, ZafeFIETE AT AT H
TEAHTH B AT Weg IS gF, e
U wefy ot ww | wufwr  fawfue
AW ¥ WA AGAWA FIAT AGH
T B

Fqifa WEAE F a9 wA EI g q
wo gue faer @& S ¥ faae
Fem & swer asie W oATer #
IEA AAA GG E | AW &
qard)  diw-w: WA WEE  HOE Al
STl 1 AmEr ag 3 wifEd fE
gare  wfawdl W w0 gl
s B @i foaw @8 ¥ 7
FT WY FAT T oMEOE ¥ w7
ux afawrdr  fowew  aaeatg e
Srgone fasd) & we wwq wEd
g fr v 2¥w T fawageda
dragme ey faad @ swwt 93
& o1 WA 1800 ®d wWHIA )
H quAT AEAT g A FAT OHT AR
Exq fyrzw <&t @ | WU IH DA
gt 3o fawmt s @ifed
afg oTe ST 1A A AT AR
Far wwwr W ogarr ufgerr @
M qadie FW € gww femogw
TFIX  FT GFAH  ZFH  HAd FAAT
grn fawd  Twar or wEvd &4
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["a'l"\l' ';i'l e fﬂ']
a0 @AM AT IR A=W
A F AT IIF TR TNE A

Z3r 06T 1 g FrazeRfeiaoy
ATGT AX B AT TR AT IR
231 T 31 A FIA AT AR A
W A AEIT FAVIE AL AR
R IR FIAC Atatig Afacfraz
T A5 (O FLH AR ITH
Tz 23T owg 1 qu fa3zzfs
Aaqz Fna frasr d7 g as
ara7ig faadr & 3asr 238 & g4
g0 W AIT FW GLHT H)
AT AEA ¥

wF 79 qAr 2fE UL vy
w yfmaE wam Fw @ oax
g o 93 AFr TCFT IHT 9T
AFE A AT A7 HFFFT 97
AAT G AT AT AN T AT FTFA
i E 3w amafaay A g
A7 IAANT FIAT FEA AT B
qf qur A a atfe g
oA wmAEr § zafEh wdr B
F27 TN AT FTAT F1 FZA0T
qAH WA TAS @ AT e
FATi @ wargar FAd 2 T
AT wAY aqr qiat wfaE FTAE
T | T AT FTA AT ATy IR
2 T o) frdr afer g @
FIFAT F 1 Frwaar s2rarfs faq
T A T F AILF X S
foa st W FRTEIY FAFEAT
g 34 @ & st #Aqq faa
wqr @ Az @ww wd {F Aqear
fea of 1 (eggew) arsar za
qATAR HAT TE AT AT
219 H A ATH AGE IHAMH
FEr A WE T ¥ Fear 3]
A Ag &1 gaa fragwe 7 Iw
% g Rgrar fear @y T
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WAAL A IAN ATTTAT T T
fzar 38 wamm 3w B faa
g AIRA A F TR FT (240
IR AT FAST W) qAFAT
TT I 1 AT GF  FILUFH
g #fwe o gwar wan AdAr
qeqrad A1 wE &0

qraa, Razr avgtam ¥ faw
wearagarg rfaaasrdy afgeas
feger Fr daifeai svw@r 2 faw
daraq sy Fifgr 5 feger &) =t
sr fewrezs 21 348 mve 7 feos-
fear @fqoiz &1 za% war faw
qATAT A AL G AIN AN H
wiferet F1 A1 AZ Z9 H ATAT F A
faaqrs @t zai@T a7 agT A
g wrzgardr w97 929 43
gu & 3asr Afasdaias gl &
wtd (gare feger & afawrfoai A
FA FA AT W IALr AT A
g A goar wfao 79 sigesow
Fifgd  ITE FYT WITA HIFIT FT
afas dsfas dar 79w aifae
ZHITT AW AT AT R fAamAr
Tt AMMA § 737 e FEF AR
gl § FAWMATHAIA ATH AWM
& QT IAETT FWT ATTF I AT
TSR TAT FW F1 57600 % o Ay
ga &m0 wEAT HEl 5"
az faga wear sigar g (7 fedes 9
st fearza &, o §r wEET A
‘FAR I T formfed & frame 53
1T wiq wfawifei wifazraifs
fewvm fafaegr rfadr 4 aars
AT qFE MEMAI A0 37
@ag qAM fzaads 3T gaaar
fradr &1 aga FqamTiyafasd
frad Eatx #z3 Efv wrzawm
fafeegy agmr a@wv 42g88 &
argar g 5 wmigaew  fafaedr @
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e watt Y wafa wreEd
TET G THFIT T AT Y w7
A agAn e ) wredea
fafeesy wEAT sy F forn w8 2
art gEAmeEw HfHy g e
wifge foardr femrew wmad ury
Widl §wawr fewaw ¥ AREA
qAT ¥ o gwerave  fean s
HEATE WA TF sare freann 9 o

Tl agen, wER uwr
YT FE AAI A oad wG g |
g gl fr faud aw Y =iw
wet 1T 1 WY Ty g ¥ (e
a4 wloq | ag 0w e gE R
uT e g% §, Wg T aTHT yWy
gl it | &fEa o sai WAl
A wEEm i e} ug frdes s
f a1 oivr s s wifsfead € fowd
gy FTHT A7 & THw Uyt @y
ar g1 wray &, afsq g var @
awrar s Wy % & T A
qT 4T wy yle W @A swfmA| &T
FAT gUT 7 g w@aITi ¥ 9y Aq
g 4T 30 FIT WA FWH @y ¥
e w7 fuy ) &faw g@r zg &
f& gigr ggrz fagar afgur #iv
ag W wdr g€ 1 e ¥ fEasi W
TEFAT fFgT smr, Tawl 6 oyar
#EF sear § 1 gar gz & & a-
FLUH & 1% 50 FUT B (Y
i fus uw owrm owy feed €
LT Q) vE MR FIF E 7 oW
it oFr fafen gy dm & wied
av wrdr =wifgn faqsl gwe =4r-
gyifegt w1t swe sahdfagi &
arq ;1€ afzuis & & 1 wrw feafa
ag g1 w§ & fr wg fesll & agd
W@ g Arag gy W E &
uIa WX ¥gi 3T g wE, TEE A
FT AT ) AW F wET, Tak qA
#, N W w7 fafwy ww o€
1018 RS—10,
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& gxar fega faar sar sifin
ERIT Harel w7 4% %S £ faogw
atg & fawidi w7 foga weh &
fam @t Surg waEd

wgt % - WE.A7 T A F,
AT FWiw & wigT wiw o fed
f fas vt 1 Awe veg 3 wa
T oY, wa IEET FAT 30 AW
Y ?’a ‘Tg & |

N o e feg @ g ofyge
TEE AT wEE R OgWI OB

it W o Ao WA :_n_f&;z;a-.' qI4
¥ % H @ a@r ®T aewr assr
gt f& fes &9 & ofasy
. 3T AFEs fyor 2 o1 wiy
wra & f ¥ Rarei woagr fa
gw femgemmw ¥ ofeny g 0
FUCT | WG &8 78 W) 7@ 96T
g & ofvws e 7 ssg 2 fae)
# &S0 T AT IR g W |
Wi 18 wwy W ogwe wfeea
T ai; eefeww Hiv @ o

frds fawdi 9ax & wedl AT
fafess &7 &/ aT wa® & | w7

faeefl % ofvae Tee w g& - 14
R& & @IH( F1 Tew Wi TE (e W
w8 faerdr o
-

Nu, & 5 H W 2w
STEEl | Y & ¥ S woEEe
fazest & & fawr fas) wiew &
g 8T &Y § fa oge ofwe o
e | A Y AW W ow A TG
I A ONEW FT £ Wi ¢ E
o o To ¥ UHWw A

3
|

Pl

famr faef; wyes & waisin av @@
g fr gw oeige &7 sEE | AT
dtw afser fzfigs @n & foo
FEF-ATE Wl TILT AW AT
ioEre B¥ € wWiv fRw sy owy i

WiHT "R W@ g | WO«

o

b BT R -
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[Q-T ﬁa Fo W.ﬂ']

fagza & fw faad ot fased
Aza AP ged far § 1 wa
arg w owrw sy s feaar
s1ar 373 afsqs @ osg fsar
qIT IF FIF FT BICA GEHTT 99T
Fwsq A & 1 forr s & =g woar
FqT FIUAT F IARY  FrEHTRA
A )

A, q UF gz A arfac
H OFEAT ... (ewaeE) :

o Fyaqeaw ;. TR fag ot
WA awrey e fsr

Al o ®o WA @ FamwIefa
wqz1za, A wAa & ga W@
FTTIUF B gATH &, IAH AT TH
Q AT WIT ITEHR A AT
Fay, zrze weAr Fraswr g6 7
mAwd &, saa art fgegears &
QT AT I G CEATA F TfFqFT
gl @ WY 120 FUT wAT Z@T
d 37 A F UATE A WIN 9TR
AT FT 2@ B AU F@Ar ffay
f& w7 120 0T 87 9T 20
WiAAT AT A ANAT ATF A T
feaig & 24 w01% 5047 sqr9 Flar
® 2z @ra &1 A 24 FOT WA
groara zEr 33 qadAl &1, IA
Z® AT F1 A 3 A9 w24
w2t ¥ grzar v fear g oL
(eaqama) ...

B340, AIAT § A A AT )
A1 77T F Fia w1 gfegq
ufrTa w1 fajest Maawr azg F
FuE | qierear FwrE { IART 9T-
w20 A Iq fafega & A1
off Heqt HiE FAIWA  IAX QAL
feqid # w21 3 fr 3a% A am@n
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B ®WITag M wwg g IE% INT
el fafedn adi a1 wad
# suify war famar a1 @ gfea
aFawa %1 fafedn ) 3w & foq
Ia AT W A oeryad we faw
mr ) gEg wiE FHed g ..
(s7qa®) ..

MR. DEPUTY CHAIRMAN: Mr.
Rameshwar Singh, please allow the
businesg to proceed. Please conclude
now, Mr. Jain,

A Wo o Wq o M AR AT
Fifad, are g wfed | @1 #
T WA E A TAsr  G@rg A
2T gar

st gasmafa : srarg ggAifeg

st wo %o @ woar fawr stAar
aiEf &1 9t 3z fafeza adr 1 78
Ivawmfa wiem, ¥w frdew 97 2
f& a1 120 FO® wTgAT TMET FEEAT
T TIT FrEAN FT QA UH 0 FT
ardy . . . (wwagw) . . qF ATH
qZx 3z ®1937 qr 5 zier &1 7%
74 & fag o wzata faar sran ar,
10 AT AT 20 FHIT Fg WI4T
FuAAIEE 4% H SAT gar 4r ...
(smenm®) . . W aEEIC & faaEa
pfe .
SHRI RAMESHWAR SINGH:

MR. DEPUTY CHAIRMAN: Mr.

Jain, please conclude now. You will
go on record, he will not go on record,

i Wo ®o WA : WAL FATAT F |
W FT AT A9X A K AT H
AT f9ar 7a FU ) qW AT 7 AT
afgat ¥ 99 F wrpww F FA7 A1
w7 WO ¥ AT wAT w7 7 faw
g, 3791 gaT dram fegr oo |,
waT o Agf famar & g
zarg foraq s &1 Gaq ey §ogan
CEICEET (TR I € 1 B

*Not Recorded.
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ITa4amila agEg, A (5959 9%
7z 2fF W1 120 T w9 ETET
F qiF 9WT &, TA ®VT F[ BEA TU9-
ATZST AT 7 AAT FIA FT U2
' gezt aqr mifsar gardang 5
ai =t g ¥ ArafeRt
¥ UZAMA A AT 991 § T4 A7F K,
Al AZ AUAATEST FFG W OET AT
giar =wifgn, @ % 39% ®iq o | g+
w23l & A1 § g ogifyowy feares
TI FAAET & 2 |

MR. DEPUTY CHAIRMAN; Yes, Mr.
Joseph. You have seven minutes, five plus
two, seven minutes.

SHRI O. J. JOSEPH (Kerala): Mr.
Deputy Chairman, Sir, in the last
Budget Session our Finance Minister
stated that he is implementing his
partyi| policies and he is going in for
all round development. Now what is
the position? He can be proud of
what? Of increasing all round deve
lopment in several sectors. What are
they? The consumer price index has
increased, Unemployment and
under-employment have increased. The
number of agricultural workers has increased.
Poverty and misery have increased. And, the
number of railway accidents has also
increased. Then corruptions has also
increased. And these are the things you are
proud of. What is the position of our foreign
exchange? To an extent, foreign exchange
position has s""" a deficit and that deficit has
increased. And he can be proud of it! Then
there are some increases in other sectors.
What are they? The Tatas and the Birlas have
accumulated huge profits; their earnings have
increased. Number of sick mills has increased.
Lay offs have increased. Landless peasants
have increased in number and so many other
increases have taken place. That is the
position. When the policy of the Congress
Government had been implemented.

On the other side there are some decreases
also. What are they? Value of the rupee has
decreased. The real
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wages of the workers and the salaried people
have decreased. There is yet another side of
increase and that is, import of wheat, sugar,
edible oils, rubber, cocoa, pepper and so many
other articles which we in our country are
producing. What is it for? Is it for the
common people? I don't think so. It is for the
monopolists and the landlords. Why are they
importing all these articles which we have got
here and which we are producing ourselves?
Our Minister of Agriculture while replying to
a question stated that we are giving subsidy
and we are giving rice to Bengal and Kerala.
And that the Central Government cannot
afford this gubsidy Will the Minister please
tell us how much money is foreign exchange
are they getting from Bengal and Kerala? Are
these States of Bengal and Kerala not a part of
the country? Is it not the liability and the duty
of the Government to provide rice or food
items to these States? What is your position?

Now, the Government is demanding so
much money for the appropriation. I want to
ask at thig stage: What is your position or what
is your attitude towards Kerala and Bengal? I
may say you e showing , stepmotherly
attitude. I am not saying that you are taking
the attitute of an imperialist, a; the British
imperialists took towards our country, As a
matter of fact, when we require in Kerala
1,94,000 tonnes of rice per month, you
allotted only 1,35,000 tonnes and actually,
you have sent to Kerala only 98,000 tonnes. I
it not a stepmotherly attitude? How much
money in the form of foreign exchange are
you getting from Kerala compared to other
States? Then, what is the position in regard to
other food items? Take, for example, wheat
Kerala was getting 10,000 tonnes of wheat.
Now, you are alloting only 4,000 tonnes, whe,
you are importing from America. Why? You
have said in the last Budget Session that you
are going to export food articles to the Soviet
Union and other countries. Our
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[Shri 0. J. Joseph] edition.  Recently Six, there was a
people are not keeping their belly national  conference on the tea  indus
full. What is the consumpti.on rate of | v in  which the Secretary of the Com
the Indian people? What i the con | merce Ministry, Mr. Kaul and the hon.
sumption rate in India as compared to | \fipjster, Mr. Mukherjee, participated.
other countries? I am not going into | 1y, (his  conference, the whole matter
those  questions. ~ When — we asked | (.0 giscussed. Why am [ referring to
some  amount of money for the this industry, the tea industry? The
Civil ~ Supplies Corp(_)rat_lon. of position of the tea industry should be
Ke.r ala for the better <A:11str1but1.on .Of food viewed in the context of the loan from
articles in Kerala, you did not give it. In the the LMF. and the difficult balance of
same way, the prices of our raw material like L . . .
payments  position, which  India is
rubber, cocoa, papper and so on have gone likely to face over the next few years
down because of your imports. For what pur- W . the  bal ¢ )
pose? Is it for the benefit of the Tatas, the ¢ can  1mprove © alance ot pay
Birlas, or, is it for the benefit of the people of me‘?ts position F)nly lf. we are able  to
Kerala?, You are treating the States, whether achieve  the  Sixth  Five-Year Plan tar
it is West Bengal or Kerala, just like colonies. get of Rs. . 2’,080 crores  from tea. eX
The raw materials in the States are exploited ports. . Thls’. In turn, can .be ?chleved
for the benefit Of the Indian monopolists. The only if w. give as much incentives aa
feeling i, Kerala is that they are being treated | Possible to the tea industry. The
just like colonies of the Tatas, the Birlas and gandon | Cccl)mmlttee ‘t’nd export | strategy
as already suggeste severa reme
other monopoly houses. dial measures. 1 would only like to
Sir, in the end, I would say only one word. raise a few issues in comnection with
Our hon. Minister, Mr. Makwana, whenever the tea industry which is now suffer
he comes to Kerala, threatens that he will ing quite a lot. I would suggest that v
dismiss the Government or do something. I both ~ the  State ~ Governments —as  well
would humbly tell Mr. Makwana what our as the Cer}tral GO\./ernme'nt. should
people feel in Kerala. In the rainy season, take an important lead in giving the
frogs will cry very fiercely. But nobody cares. necessary  reliefs. Sir, what has hap
Hence, please, Mr. Makwana, do not take this pened is that, Mr. Mukher
attitude and do not threaten the people of | Jee has written to the States
Kerala. to find out what they can do. But he
has not made any suggestions of his NN
MR. DEPUTY CHAIRMAN: Mr. own. He h'a, not given out his mind
Ramakrishnan. You have five minutes. ZS tOA Whi‘; the Cenlzre; ’isd proposing  to
0. ccording to the industry sources,
SHRI R RAMAKRISHNAN the main reasons for the plight of the
(Tamil Nadu): Mr. Deputy Chairman, Sir, in tea industry are: the continuous wage
this Bill; we are discussing appropriations increase, the heavy burden of taxa
worth about Rs. 420 crores. I do not attach tion, the  higher costs  of input; and
any significance to the figure 420. But still, I the restrictive land laws as well aa
will confine myself to just a few points which the low yield of the land, Also, they
1 would like to make. are not having sufficient cash re-
. source*  because of the tight financial
One is the repqrted .closure of many  tea policy followed by the banks, in which
gardens. A news item in regard to this has hon. Mr. Sisodia can hel them
appeared in the 'Statesman' of 11th ;a}se o p :
September, in its Calcutta i plantations, though Fhey are e
’ cognised as  agro-based  industries,  are
subject to severe credit restrictions.
The interest rate is nearly 20 per cent.
For their day-today borrowtngs they
can ill-afford this percentage.
Secondly, Sir, this is something which
is within the dircet purview of the
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Finance Minister, i-e in the Income Tax Act
there should be a depreciation allowance for
tea bushes a; it is there in the case of rubber in
the Kerala Agriculture Income-tax Act. It is
rather paradoxical and while all industries are
entitled to liberal allowance on their main
assets, in the case of tea no such depreciatton
is given on the main asset which is the tea
bushes, which has got a limited life of SO to 40
years. All this has to be replaced by higher
yielding bushes and we have to keep pace with
the technological advance.

[Th,  Vice-Chairman  (Shri  Dinesh
Goswami), in the Chair].

The second thing where the Finance
Minister can definitely help is, taking into
account the present plight of the industry there
can be a sort of waiver or reduction in the
excise duty which is now aa high as Rs. 1-37
per k.g. This along with various other cesses
which the State Government levies, is rather
too stiff to compete with the new competitors.
Sir, India is still the largest producer of tea,
producing nearly about 570 million kgs. of tea
and we are exporting about 225 million kgs.
Originally we were the largest exporters, but
now we have been placed in the third or fourth
position. Even jmaller countries like Sri Lanka
and the East African country like Kenya, have
overtaken as. So, thia is the point which has
got to be attended to with aa great hada aa
possible. I am sure the hon. Finance Minister
fArill definitely take note of this.

Sondy Sir, fertilizers, pesticides and
insecticides which are required by the tea
plantations should be made available at
subsidised prices either t>y abolishing excise
duty or through sale, tax or through direct
subsidy. Here again I know it is not entirely
within the purview of the Centre, but we are
sure the State Governments like Kerala, Tamil
Nadu and West Bengal will cooperate to save
tea industry.
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Now I would like to come to another
important point which unfortunately, we could
not discuss during the discussion on the Sixth
Ulan. This is about the importance of
accelerattng family planning programme. In
thia connection, recently Shri Sat Paul Mittal,
one of our hon. Members, held a seminar in
Madras on population control, in whtch the
Speaker of the Lok Sabha, Mr. Balram Jakhar,
also participated. At this seminar our Chief
Minister, hon. M.G. Ramachan-dran, made a
very sensible suggestion for giving incentive
to family planning programme. He said that
every family with more than 2~ children
should be disfranchised. The hon. Union
Health Minister is here. I would like to ask the
Health Minister, Shri Shankaranand, whether
the Centre would consider the suggestion to
see that thi; programme is accelerated
{Interruptions). Please do not interrupt, Mr.
Gopalsamy. This is very bad. I do not want
him to interrupt me unnecessarily. He will
create a bad precedent. We lost two seats in
Tamil Nadu on account of this. We have got
39 seats, whereas we should have got 41 seats.
Still we want to tmplement the family
planning programme. So, Shri Shankaranand
is here, I will ask him to give his earnest
consideration to this suggestion.

Now, Sir, since my hon. friend Gopalsamy
is s° fond of interrupting, I will give him some
room for thought. Recently, Shrimati Indira
Gandhi came to Tamil Nadu. We are not
afraid of any inspection. She had full talks
with the Chief Minister. The Chairman Of the
Planning Commission and all other Ministers
and officials also had a talk with the Chief
Minister, She gave a very good chit and on
most accounts she said that the performance in
the field like power, planning, etc. was very
good. She gaid that Tamil Nadu is always
known for good work and it can do better. We
are thankful to her. Bui this connection I
would only appeal to my friends Hke
Gopalsamy not
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indulga in unnecessary agitations..
(Interruptions). z

SHRI V. GOPALSAMY (Tamil Nadu):
Sir, I am on a point of order.

SHRI R. RAMAKRISHNAN: Certainly, we
would like to see that India goes forward and
not backward.

Thank you.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Mr. Bhola Prasad.

SHRI V. GOPALSAMY: The view that has
been expresed by Mr. Ramakrishnan.
(Interruptions), The proposal given by MGR
about family planning is the greatest joke of
the century,

SHRI R. RAMAKRISHNAN: Sir, thi3 is
very unfair.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Mr. Bhola Prasad. B
Rl 4-5 fygzr § amew
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DR. MALCOLM S. ADISESHIAH
(Nominated). Mr. Vice-Chairman, Sir, I rise to
support the consideration and return of the
Appropriation (No. 5) BUIL I have two sets of
comments to make. One is of a general order
and the other is on some of the specific
demands in the supplementry demands for
grants. On the general side may I say, first of
all, that I am a little allergic to supplementary
appropriation's because, as th, Government
say; in this document—the supplementary
demands for grants— in the first sentence, thi;
is the first batch of supplementary demands I
think we will have at least one, if not two,
more supplementary demands coming and one
could see that for a large country like India
with its com-lex economy it is not possible for
the Ministry of Finance to forecast, precisely,
all the demands that will arise during the 12-
month period and, therefore, in so far as there
are unforeseen demands there must be pro-
vision for supplementary grants. My point
here is , some of these demands are not
unforeseen. In regard to unforeseen demands,
ye», there should
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be snpplementary grants. But not all
the demands are unforeseen.

My second reluctance is that a sup-
plementary demand, by tradition— not only
here but everywhere, wherever this system of
budgeting in followed—is not accompanied
by indicatton as we did in the May
Appropriation Bill, of the source of financing
the appropriation. Now, it is true that the
Government points out that out of Rs. 420
crores only Rs. 145 crores would be the
additional expenditures. The rest would be
recoverable by the Government. But I take it
that theoretically, at least at this stage, these
Rs. 420 crores or the Rs. 145 crores have to be
added to the deficit of Rs. 1,539 crores which
has bee, noted and voted at the Budget
Session of Parliament. For these two reasons I
have some reluctance to supplementary
demands. The first thing is, all the demands
are not unforeseen and, secondly, the source
of finance is never indicated (o0 that in theory
at least it simply adds to the budgetary deficit
Which all of us deplore.

My second general comment is, I am not
able to decide from the justification given as
to which extent these Rs. 420 crores represent
development expenditure as against non-
development expenditure. On the basis of the
detailed statements made at the time of the
apporpriation resolution, what we voted for
the year 1981-82 involved an increase of a
little less than 2.5 per cent of the total
expenditure within which the development
expenditure increased by 7.2 per cent. Now,
looking at the appropriation resolution that we
approved, 60 per cent of total was de-
velopmental expenditure. I am not able to
analyse very clearly from the description here
a similar or dissimilar trend because it is very
brief— I suppose it has to be brief—and does
not give the details. But when we look at the
original appropriation resolution, we see which
are develop-
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mental expenditures and which are non-
developmental expenditures.

My third point is related to the inflationary
situation in the country which is only partially
reflected in some of the demands that are
before us. Now I agree with the Finance
Minister that the rate of inflation has declined.
These are agreed figures. On the basis of
annual average it was 17.1 per cent and on the
point-to-point basis it way 21.4 per cent. In
1980-81 it was 18.1 per cent on annual
average and on point-to-point basis it was 16.4
per cent. Now for this year, 1981-82, in the
first fiv, months, that is to say, from April to
August, the wholesale price index has risen by
6 per cent. Now, what, I think, affecti the
Government operations, the Budget, the outlay
for the public sector and the private sector is
that this 6 per cent rise which has taken place
this year in the first five months— may be for
the whole year it will be 10—12 per cent i
over and above the 33 per cent rise that had
taken place during the last two years. Now it is
true that the rate of inflation has declined. But
what we have to realise, and what is really
holding the economy back, eroding
development bearing very heavily on the poor,
eroding the resources of plan and bringing in
obsolescence in industry, is that the 6 per cent
increase in the first five months which is much
lower than in the previous years is over the 17
per cent the year before last and 18 per cent
last year. I think this could mean that at the
end of this year we will find that the annual
plan which we have voted, will not be able to
attain the targets against which resources were
made available.

Now, with regard to specific questions, my
friend Mr. Jaswant Singh has asked the
Finance Minister, I think, all the questions on
individual Demands. So I will not go over
that
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and I have doubts as to whether the Finance
Minister will have the time and even his staff
will have the abi-lit in the jhort time available
to answer all the detailed questions that were
asked. I will only confine myself to four
questions. First, Demand No. 7 on Sugar.
Because different figures re coming out from
the Government and from the trade circles, 1
would like to know the total sugar production
for' the ;>ugar year which has just ended. I
had different figures being given. I do not
know whether the Finance Minister will be
able to answer it. What is the total' sugar
production? I thinly against that we can judge
the kind of other questions that have been
asked by Mr. Jaswaint Singh, including the
question that the fall in prices which has taken
place, as was pointed out by Shri Raju, is
nowhere near what prices were three years ago
with regard to sugar. Then, in relation to this
question of the total production of <;ugar for
the sugar season now ended, I would also like
to ask the hon. Minister if he is able to answer
what appeared in the papers that the levy sugar
stocks ran out and that the Government tried to
borrow sugar from the co-operative sector,
which was difficult. Now, with regard to
Demand No. 13, cloth, on which my friend
Mr. Jaswant Singh has asked some more
detailed questions, my question is about the
findings that we have with regard to the
controlled cloth and Janata cloth. Though it is
supposed to be for the benefit of the poor
people, it is not only selling in the black
market but is also going to various non-poor
people who are using this kind of cloth. And
this kind of thing leads me to question the
whole scheme of subsidies that we have,
because we are giving subsidies everywhere,
saying that these are going to help the poor
people, but are actually helping the non-poor
people. (Time-bell rings) Since you have rung
the bell, I will be brief. On Nationalisation,
again—I again refer to Mr. Jaswant
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Singh's question's—there are two Demands. I
do not know the policy that the Government is
following in regard to nationalisation. Then,
only two more things briefly. I agree with Mr.
Jaswant Singh's comments on Demand No.
30, import of generation sets. I think it is a
wrong policy that we are following in. not
ordering the generation sets from the Bharat
Heavy Electricals, our own company. Its order
books are beginning to empty. And for us to
order these from the United Kingdom because
it is a gift is a kind of distortion with regard to
our own Plan priorities and production. And
on top of that, to ask for Rs. 140 lakhs, as Mr.
Jaswant Singh has said, as subsidy js not
satisfactory.

Finally, Mr. Vice-Chairman, on the ways
and means advances for the States of Rs. 200
crores, I think that that again is part of the
problem of the management of the States'
finances, on which I have many comments to
make, which for lack of time I would not
make. Thank you.

THE VICE-CHAIRMAN. (SHRI DINESH
GOSWAMI): Prof. Souren-dra Bhattacharjee.
You will have to conclude within seven
minutes.

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): Mr. Vice-
Chairman, Sir, I would start from the point
where Dr. Adiseshiah left it, that is, the
question of transfers to States, the
circumstances in which this has become
necessary. I do not know whether our thinking
would be quite alike on this point. He has said,
as I understood it, that the weak finances of
the States are perhaps responsible for this
particular head being there—augmentation by
Rs. 200 crores. That is not important. The
important thing is the basic weakness of the
finances of the States, which are responsible
for almost all the welfare activities, which are
responsible for health and education and
diverse other activities, but which are really
starved, with the Centre
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holding the strings of the entire power,
holding the key to the national economy as a
whole. Now it is high time that this aspect was
gone into rationally, logically, without just
feeling touchy whenever the question of the
States' rights comes to the fore. The powers
that be at the Centre should not be touchy on
the question of the States' rights. There is no
basic conflict between the rights of the States
and of the Centre in a federal set-up, if ours is
one, and it should be the responsibility of all
to see to it that the States can function
properly within their assigned area. The fact
remains that the States are unable to do it, and
out of it comes the problem of overdraft and
other things.

In this connection, I would bring to your
notice a very sad thing which has happened
very recently in relation to the State from
which I come, that is, West Bengal, regarding
the institution of Governor. Today's Times of
India contains a reported statement by Dr. T.
N. Singh, till recently Governor of West
Bengal, on how he was removed from the
State, under very strange circumstances. We
are not supporters of the institution of
Governor in ity present form where the
Governor acts just as an agent of the Centre,
and also his mode of appointment. But so long
as it exists, the post has a certain dignity; it hag
a certain constitutional status. You see the
manner in which this office has been tampered
with. He has related the sordid tale in detail—
how a Member of the Lok Sabha, a son of has
old friend, a former Prime Minister of the
country, was sent to him with an alluring offer
perhaps that he would be made Chairman of a
big Corporation. Let him quit the governorship
of West Bengal. Then it was proposed, let him
go to Rajasthan. If he could continue as
Governor of Rajasthan, what prevented him
from continuing as Governor of West Bengal?
Had there been no ulterior motive with which
the office of Governor would be utilised,
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swhat was the logic behind such a proposai? Can
a Governor be treated in such a sordid manner? I
wanted to make a special mention of it, but the
Chairman, in his wisdom, withheld his consent. I
am anyway thankful to you for this opportunity
when I am able to draw the attention of the
House and through the House, or the entire
country which is, of course, already seized of the
matter, of the sordid and unethical manner in
which the office of Governor is being mis-
utilised by the powers at the Centre.

In the Appropriation Bill we heard of a
higher  extra-constitutional authority. There is
a reference to a commission, a commission set up
for some unspecified purpose. This is in
Demand No. 48. A commission was set up by
the Government in March, 1981 to examine
matters relating  to economic administration and
itg reform.  So it could not be anticipated in
the original Budgetary = Grant. Obviously this
reference is to  the Jha Commission. What are
the  exact terms of references of the  Jha
Commission and What is the area of its
operation? These things are not clear There are
certain well-defiried, well-constituted bodies.
Over and above that and besides the Planning
Commission, what is this  particular commission
expected to achieve, expected to do? It is not
clear to anybody. But a monetary provision has
been made for this commission.

Next, there is provision for sick industries in
this Appropriation Bill. Now, a very interesting
argument was presented by the Finance Minister,
Mr. Venkataraman, in the other House, a, was
reported in the press. He raised a point, a point
which we repeatedly raised: How is it that sick
industries have to be taken over even though the
industrialists get rich? Why is there this clamour
for take-over of sick industries? The answer
must be known to Mr. Venkataraman: In the
interests  of
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national production and in the interests of the
people  working there. But the other
question the question that has
repeatedly been posed to the Government
at the Centre is: Why should not the
owners of those sick industries, who operate
other industries, be taken over by the
Government when taking over their sick
industries? A reference was made in this
connection to JK Group of industries, Jai-puria
Group of industries; there  are other industries
run by the top industrial houses of the country.

So, this  tis a question which Mr. Venkata-
raman should have addressed to his own
Government, instead of addressing it to the

members of the Oppo-""* sition or other
Members of Parliament. This was the height of
hypro-crisy.  Thig sort of a hypocritic policy is
responsible for the economic ruination to which

the country has been brought by the
uninterrupted rule, so to say, of the
representatives of the capitalist class in this
country.

SHRI SAWAI SINGH SISODIA: Sir, as

many as eleven honourable Members have taken
part in the debate arising out the =~ Appropriation
Bill under consideration, before  the House. I
am very thankful to  all the honourable
Members who have raised very valid and
important points, more so, to those honourable
Members who have wholeheartedly supported
the Appropriation Bill. Sir, the debate was on
general 4 P.M.  lines as if we were considering
the whole economic and political  situation in
the country. « Considering  the scope of
the Bill which is before th» House, I think it
will be most appropriate and reasonable if I will
be brief and try to reply only to the very relevant
and important points raised by hon. Members.

First of all, my friend Mr. Era Sezhiyan as
raisied some technical points. I am sorry he is not
here. I will certainly like to place the factual
position before the House.
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The other points raised by hon. Members were
inflation, foreign exchange reserves, foreign
debt, Government borrowing, IMF loan, rural
unemployment, production of foodgrains,
import of wheat and sugar, rise in prices, law
and order, problems regarding tea industry,
necessity of supplementary demands and
vacancies in public undertakings. There may be
many other point; which were raised, but I will
not be able to reply to all the points in the brief
time at my disposal.

I will say  something  regarding technical
points raised by Mr. Era Sezhiyan in respect of
Demand No. gf> 13, c(i), c(ii) and c(iii).
Provision for nationalisation of jute mills was not
made in the 1981-82 budget as action for
incorporation of the said provision could be
initiated only after the actual nationalisation of the
mills. The amounts were to be deposited to the
credit of Commissioner of Payment only after the
appointment  of the Commisioner.  The first
appointment was made in March, 1981 and on his
resignation the other Commissioner was being
appointed. ~ The funds will be needed only after
his appointment  and, therefore  this amount
was not provided in the regular Budget.

The second point raised by him is
regarding the Economic Administration Reforms
Commission and the connected expenditure.
Provision for this Commission could not be made
in the 1981-82 Budget because, as the House is
aware, the 1981-82 Budget was presented on 28-
2,-1981 whereas the Commission was set up by
the Government of India on 5-3-1981. Therefore,
it passes beyond one's comprehension how
provision for this Commission could have been
made in the Budget presented on 28-2-1981.

The other point regarding payment of subsidy to
salt shippers for salt shipped to West Bengal comes
under the same category. Report of additional
capital and loans released to
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public  sector undertakings till 81-3-1981 had
been in accordance with the recommendations of
the  Public Accounts Committee.  This is for
the information of the House. Therefore, Sir, it was
not proper that these technical  points were
raised. [ would like to make a submission to
the House through you, Sir, that as far as this
House is  concerned, we cannot go in depth
and in detail into the various grants.
According to the constitutional  provisions, it
is" only the Lok Sabha which can examine the
demands in detail and in  depth. Therefore, Sir,
the discussion and the reply automatically narrow
down and this point should also be taken into
consideration before this kind of technical points
are raised and considered.

Regarding  inflation, Sir, [ think during
this Session itself, during the Question Hour and
also on other relevant occasions, many question
have been raised regarding inflation  and replies
have been given by the Finance Ministry as well
as by the other Ministries also. Since the
present Government came to power, top priority
has been given to moderating the inflationary '
pressures on the economy. Consequently, the
annual rate of inflation in terms of the
wholesale price index has come down from 22.2
per cent as in the week ending 10th June, 1980 to
14.8 per cent as in the week ending 10th June,
1981 and to 10.3 per cent as on the 8th August,
1981 on a point-to-point basis.

Sir, a question was raised about agricultural
production and about sugar production also. Sir,
we must compliment our agriculturists and the
labour who are involved in the agricultural
operations...

SHRI KALPNATH RAI: Very good.

SHRI SAWAI SINGH SISODIA: ... because
due to their efforts and the planning of the
Government agricultural production has gone
up and the position with regard to food pro-
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duction has also improved. So is the case with
sugar production also.

Regarding inflation', I would like to point
out one more thing. It has been said that the
inflation rate ig very high in our country. Sir, I
have got the figures relating to inflation pub-
lished in the World Development Report of
1981 and these are the figures of average
inflation during 1970—1979 in the various
countries and the rates are: Burma—12.1 per
cent; Sri Lanka—12.3 per cent; Pakistan—
13.9 per cent; Bangladesh—15.8 per cent;
Japan—_8.2 per cent; U.K.—13.9 per cent and
India—7.8 per cent. Therefore, the whole
argument that inflation is going very high in
this country is not correct. Then, Sir, as far as
the other points are concerned,...

o PG T ;0 F1 AT
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SHRI R. RAMAKRISHNAN: Let him
reply, please.

SHRI SAWAI SINGH SISODIA:
Regarding foreign debts, Sir, the total amount
of our foreign debt, as on 30th June 1981, was
Rs. 15,360 crores. Regarding the IMF loan
also, many points were mentioned.

Many points were raised and discussed in
this House and the position is this: —

The IMF loan of Rs. 5,000 crores will be
drawn over a period of three years. In the first
year, we will draw Rs. 1,200 crores; in the
second year, we will draw around Rs. 1,600
crores; and the balance in the third year.

Sir, regarding sugar production, the honourable
Member, Dr. Adiseshiah wanted to know the
estimated sugar production during this year. Sir,
during this year, the sugar production" up to the
30th September, 1981 is 51.4 lakh tonnes. The
sugar production during the sugar year ending
30th September, 1980 was 38.6 lakh tonnes. The
foreii?n exchange reserve as on 26th August 1981
was Rs. 3763 ¢ crores, and on 11-9-81 it was Rs.
3759.15 crores.

. Regarding the points raised by Mr, Raju about
ceiling on Government borrowingig and
guarantees on the security of the Consolidated
Fund— :% these matters have been discussed in
Parliament, and the most important point for
consideration is this that as part of the annual
Budget adopted every year, this approval is taken
on borrowings of the Government from the House.

Sir, regarding this general six-monthly report,
the economic growth * in our country is very
bright. Power generation, coal production, produc-
tion of fertilisers and other items have gone up.
Sir, Mr. Jaswant Singh wanted to know...

=11 srefeg arorer werwvit (W

=t qart e foifiny -
SHRI SAWAI SINGH SISODIA: He
wanted to have some information regarding
the Economic Reforms Commission.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Mr. Minister,
I do not want to interrupt. But you
have got the second Bill jalso, the
Income-tax (Second Amendment)
Bill, 1981. A

SHRI SAWAI SINGH SISODIA: I
will hardly take five minutes more.
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THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): I am not interrupting.

{ o $o WY : WIT G w9B

AYE W FATEA |
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SHRI SAWAI SINGH SISODIA: On the
question of proper institutional arrangement
on certain problems, the Government
constituted this Commission. The Chairman is
Mr. L. K. Jha. He wanted to know the nameB
of the members. The Commission will b"s
within the administrative purview of the
Cabinet Secretariat and will submit reports to
the Prime Minister. That is what he wanted to
know.

Sir, I am very much thankful to my dear
friend, Shri J. K. Jain, and I want to assure
him that the Government is also quite
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conscious and quite alert about the defence
problems of our country. He should not have
any misunderstanding or understanding i, his
mind that the Government will in any way be
reluctant to accept or approve the proposals
forwarded by the Defence Ministry. Th3
Government is very much conscious and is
taking all the necessary steps for the defence
and security of our country whenever it is
necessary. (Interruptions) There is no
question of any bar on the expenditure on that
account.

He has also given some suggestions
regarding these operations and their
consequential benefits t, the society. I will not
go into the details at this stage. About
deposits also there are very good suggestions
and necessary action will be taken by the
Government at the proper time.

Lastly, Sir, my friend, Mr. Ramesh-war
Singhyji, is there. He has raised very valid points
For his informa- 1
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tion J would like to give this information that
the Government has resolved to tak,
necessary action for removal of rural
unemployment in the villages in our country
and the Sixth Five Year Plan would cover....

M WO AT, AR, @, TR
oI ar®! gad et F A< qJ agl
g, JEw eATH W @Y gu SAwd

qATER T IAFT THFAIG] I T W
TEHT T4 TFTT &1 G0 &7 B3I
99 adig Fmar # guraw fer @

fa oo ffma =9 & =& ww-
OFCTEHE ¥, SHHT AL HOFHl
g, WigF T FIT IBTAT AKX A

FW TAE( AHFAT WeHG T £, 9% 37

AL

The Sixth Five Year Plan would cover nearly
300 families per block under the Intensive
Rural Development Programme. There are
altogether 5000 blocks in the country and this
programme intendy to cover nearly 75 million
people which is more than 13 per cent of the
rural population. The total assistance set aside
for this purpose is RS. 1500 crores over th,
Sixth Plan period supplemented by 3000
crore, by institutional finance. This is
specially for the purpose for which you have
shown great anxiety.

St W o &o & : UHET AT U
quT 7% feaar AHfag

st diArew Wt AU 29 g

@ 9T g ) 45 wigw

ot Wo #o WA 49 qga Fefeer
& 1| gAF e g fs

oft garf feg featfen @ witess
fag o &1 R ag7 wrardr §, s
ag WST gATA fRa1 W wW T
g, o @ awfey gam 37 T
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ot AT (Ag © zwd gwa 4@
s <o )

i g fag fadi@an :

Lastly, regarding the tea industry and tea
cultivation, the Government is quite serious
about this matter and we are considering to
give some relief to the tea industry so that
they can develop this cultivation and may get
relief to export tea to foreign countries. 1 am
thankful to the Members for their
contribution.

=t qren s §3 gor 9y fx dfa-
2T AN |

Frawreas (s fadem aren)
I 2, IR wyta 2 fEar

At aars fag faufem : 7z aq-
qagll 4T @ A0y AaEr @ )

ot WY ware Ay any s o
SRECHE L

it warf Vg feetfaan : @9 qam
oA AN F ANT B3 I TrHAT
frarod o) 398 gg am wE T
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THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): The question is:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1981-
82, as passed by the Lok Sabha, be taken
into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Now, we shall take up clause-by-
clause  consideration of the Bill. There are no
amendments
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Clause 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula antfT the

Title were added to the Bill.

SHRI SAWAI SINGH SISODIA: Sir, I
move:

"That the Bill be returned."

The question was put and the motion was
adopted.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): If you want to speak on the
Third Reading, you should give me in writing
that you want to speak.

ot frr s W 987, @9 a9
frar gy

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): I do not have it before me.

wifmrarw: 9¢ 7ifer & o
Fir fear gar & 1 77 AT ATATRY

gl @i 8 |

THE VICE-CHAIRMAN CSHRI DINESH
GOSWAMI): You want to speak on the next
Bill also. We have to finish the next Bill
before six o'clock,

SHRI SHIVA CHANDRA JHA: That is
not the point.

I. STATUTORY RESOLUTION SE-
EKING DISAPPROVAL OF THE
INCOME TAX (AMENDMENT)
ORDINANCE, I&RI (NO. 8 OF 1981)

Il. THE INCOME TAX (SECOND
AMENDMENT) BILL, 19¢l

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Now, wg take



